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6 4.12.921 	Mr.B.L.N.warny is in personal difficulty to argue this case 

to-day. Hence an adjournment ,,as prayed for; which was stiffly 

opposed by Mr.Ray, learned Standing Counsel on the ground that 

1 	stay order has been passed which creates some inconvenience to 

the department. Certainly some inconvenience may be caused to the 

department, but personal difficulty of a lawyer is of paramount 

4
10 	 consideration. Hence the case stands adjourned to 5.1 .1993. 

Stay order to continue. 
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